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COW and calves. 
Court has said:

Even the Supreme

“The slaughter of cows for food 
is repugnant to their (Hindus) no­
tions and this sentiment in the past 
ffven led to communal riots.”
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MR̂  CHAIBMAN: Now, the ques  ̂
tion is:

‘‘That leave be granted lo intro­
duce a Kli to provide for prohibition 
on killing of cows.’

The motion was adopted.

^ fkdirv ^
VT?TT f I

MR. CHAIRMAN: The BiU is now 
introduced.

CONSTITUTION (AMENDMENT) 
BILL*

(Amendment of Eighth schedule)
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MR. CHAIRMAN: The question is*
“That leave be granted to intro­

duce a Bill further to amend the 
Constitution of India” .

The motion was adopted.
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FIARLIAMENTABY mTEGRITY 
COMMISSION BILL*
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MR. CHAIRMAN: The question is:

“That leave be granted to intro­
duce a Bill to provide ioi the consti* 
tution Of a Parliamentary Integrity 
Commission and matters incidental 
thereto.

The motion was adopted.
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SHRI G. S. REJDDY (Miryalguda) : 
I oppose the Bill. i have given notice.

MR. CHAIRMAN: Yes, but not In 
time, I have come to know.

SHRI G. S. REDDY; I gave notice 
yesterday.

SHRI C. K. CHANDRAPPAN (Can- 
nonore): He gave notice yesterday; 
and these people are trying to flout 
the Constitution every day!

MR. CHAIRMAN; Of course, you 
have intimated, but it was >̂ ot an ob­
jection.

Now, the question is . .. '

^PuWished ih Gazeftte of India 
22-12-78, .
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